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So, I take up again the Appropriation
(Railways) Bills.

THE APPROPRIATION (RAILWAYS)
NO. 5 BILL, 1994
AND
THE APPROPRIATION (RAILWAYS)
NO. 4 BILL, 1994—contd.

SHRI SURINDER KUMAR
SINGLA: Sir, I was mentioning that the
more 1 look at it, the more helplessness
[ sec on all sides. 1 rcquest the hon.
Minister to at least concede some
specific demands of the State of Punjab.
Chandigarh is the capital city of Punjab
and in the immediate future it is likely
to be transferred to the State of Punjab.
But Chandigarh today is totally unlinked
with any city in Punjab. It is not linked
with Punjab at all. So, I would request
that the two major demands which arc
pending with the Railway Minister. may
be accepted. At least Chandigarh should
be  linked  with  Ludhiana  and  with
Rajpura. One arca is on the main line
and thc other is on the inner side of
the Punjab i.e. Rajpura. So, the Malwa
beit could be linked with this arca.

The second point  which 1 had
mentioned last time was for a raijway
linc from Patiala via Sammana cither to
Jakhar or to Narwana. As I mcntioncd
tast time, this demand has been pending
for the last 47 years and T would like 1o
remind vou that my grand-father and
my father, both led a number of
delegations to get this railway line. |
come from the third gencration. [ am
also raising the samc demand in o this
House and you had promised lust time
that you were going to do something. It
will not cost more than 60 crores of
rupees.  Sir, for the  last 47 years,
Punjab did not have cven an inch of
new raillway linc. (Intcrruptions) It will
not cost Rs. 500 crores. It will cost just
Rs. 40 crores. 1 do not want to repeat
whut 1 have said many times in the
Housc. But, thesc arc the two major
demands relating to Punjab and 1 would
request the Minister to accede to them.
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Otherwise, the Punjabis are saying that
the Centre is discrinating  against
Punjab.

Then, I come to the question of
conversion of narrow gauge into broad
gauge. The money that you arc
spending there is not bringing the
desired result. Even the Standing
Committec on Railways in their report
on the gauge conversion had said that
gauge conversation is taking place at a
slow pace where the traffic flow is the
minimum. In fact, the money which you
are investing is  not being utilised
properly both in terms of cconomic
development of the area and the traffic
demand of that arca.

Lastly, I would say that we are very
grateful to latc Shri Rajiv Gandhi who
gave Punjab the Kapurthala Coach
Factory. Sir, it is doing extremly well. I
am also thankful to the hon. Railway
Minister who is taking a keen interest
in this factory. But 1 wish you could
provide more funds for the expansion of
this factory which happens to be one of
the most cfficient coach factories in the
country today.

[ would like to thank you, Sir, for
the two scrvices which  you have
introduced thc  Shatabdi  service from
Amritsar to Dclhi and the Shatabdi
service from Chandigarh to Dclhi. The
pcople of Punjab are rcallv grateful 10
you for this. But, I would like to
request  you that if it could be
introduccd from Delhi 1o Patala and
then extended to Bhatinda, then the
cntirc Punjab would be covercd by the
Shatabdi scrvice. Thank you.

THE  VICE-CHAIRMAN (SYED
SIBTEY RAZI): Shri K.K. Vcerappan.
Mr. Vcerappan. your party has  six
minutes  onlv.  You had given two
namies. T would request you 1o be very
bricf.

*SHRI K.K. VEERAPPAN (Tamil
Nadu): Mr. Viee-Chairman, Sir, I thank
you for giving me this opportunity to
spcak on the Railways Appropriation
Bill. The Integral Coach Factory in
Madras has been manufacturing quality
coaches for the Railways for a pretty
long time. Though the ICF has been

*English translation of the original speech
defivered in Tamil.
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‘manufacturing 1,500 coaches a year, now
order has been placed only for building
750 coaches. ICF in Madras has the
added advantage of manufacturing
components required for  building
coaches. Though these coaches are
guaranteed for five ycars, they last for 25
years. Countries like Kenya and Jamaica
have been buying coaches from ICF,
Madras. Cutting across party lines, all the
trade unions have been demanding not to
slash the order for ICF to 750 coaches.

Sir, at the same time the Coach
Factory at Kapurthala has been given
order to the tune of 750 coaches though
its installed capacity is only 300 coaches.
The coaches built there are not of good
quality. In spite of the guarantee of five
years given by Kapurthala Factory, the
coaches don’t last even for two years.
This apart, the required components are
bought from private sector. I would like
to ask the Hon’ble Minister whether this
will not pave way for corruption. We
have reasons to doubt that because of
some vested interest, Kapurthala Coach
Factory has been given huge order.

There is a central railway workshop in
Ponmalai near Trichy in Tamil Nadu.
The incentive given to the employees has
been rcduced. The DMK trade union
leader Mr. Kuppusamy has issued a
statement opposing this decision. Other
trade unions have also expressed their
dismay over thc matter. 1 hope the
Railway Minister will take note of this
and increase the incentive to the
employees of Ponmalai Workshop.

Sir, the Mass Rapid Transit System,
MRTS that was launched 20 ycars ago is
moving in turtle-pace because of paucity
of funds. There is traffic jam in the city
of Madras during peak hours. People find
it vary difficult to go to work and come
back homc. The Railways would do wcll
to allocate more funds in order to
complete the project soon.

I have some important points 10 make
about my own rcgion. Wec have been
demanding for laying a rail line from
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Salem .to Karur viz Rasipuram and
Namakkal. 1 have made a special
mention about the need of this line on
the floor of the House. 1 even handed
over a letter signed by M.Ps of diffcrent
political parties to the Railway Minister
and sent copies to the Prime Minister,
Deputy Chairman - Planning Commiission
and even the Chief Minister of Tamil
Nadu. In reply to the letter, the Railway
Minister wrote that after Madurai-
Maniachi rail line work is completed, we
shall take up this Salem-Karur rail line
project. I pleaded for the inclusion of this
project in the Eighth Five Yecar Plan,
since even the survey had been
conducted. The Hon'ble Minister has
travelled through this route by road
several time while visiting the holy shrine
at Nagoor. He knows how importunt the
route is. Those who wish to travel from
Bombay or Bangalorc to Kannivakumari
have to travel by road on this route.
Bcecause this is the shortest route between
Bombay and Kannivakumari. Now thosc
who want to travel by train from Salem
have to come to Erode and then go to
Karur. -Since people prefer to travel by
road because of short distance, there is
traffic janm: on National Highway No. 7
resulting in accidemts. 1 appeal to the
Hon'ble Minister to include this project
in the Eighth Plan and expedite laving of
rail line between Salem and Karur soon.

Sir. Rajdhani Express was introduced
for Bombay and Caleutta carlics. Ever-
since, we have been demanding Rajdhas
Express for Madras. But the Railway
Minister  first  introduced  Rajdbani
Express to  Bangalorc. Even  when
Rajdhani  was introduced 1o Madras,
unlikc other Rajdhani Expresses. it is run
only once a weck. Now this train has
been extended to Trivandrum. That is 10
say, there is no Rajdhani tfor Madras
now. Thercforc, we want an exclusive
Rajdhani- Express for Madras.

The Chief Sceurity Commissioncr has
bcen given cxtension aftcr  extension,
whilc there are a number of cligible
aspirants. T don’t know the reason. The
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Hor’ble Minister should look into this
matter.

Mr. Vice-Chairman, Sir, it is reported
that the Railway Minister while reacting
to the demand for moe railway network
and facilities for Tamil Nadu had said
that much had been donc during
Britishers’ time in Tamil Nadu so there
is no need for more railway network
now. I would like to know whether the
Minister wants the Britishers to come
and rule India so that Tamil Nadu can
get a better deal from Railways.

Even the funds allocated for Tamil
Nadu by Railways are being diverted to
Karnataka. For example, Rs. 320 crores
was earmarked for Dinugal-Trichy
broad-guage line and Rs. 40 crores was
allocated this year. Out of this 40 crores
Rs. 20 crores has been diverted to
Karnataka. So, I wish to ask you Mr.
Minister, whether you are a Minister for
the entire India or only for Karnataka?

The Minister should stop giving step-
motherly treatment to Tamil Nadu this
way. 1 am hopeful he will allocate more
funds for Tamil Nadu at least hereafter.
With these words I conclude.

SHRI S. VIDUTHALAI VIRUMBI:
Sir,....(Interruptions)... It is true that the
amount earmarked for Tamil Nadu has
been, in a clandestine manner, diverted
to Karnataka.

off Tl (efmon): SumTeEY TR,
ffEn (@) toiw-4 fadws, 1994 3R
ffm (@) SeFw-s fadwE, 1994 W #
gudd w1 Y 1993-04 ¥ A | Fg
Y H @ F9 S o FE A 8, T
fr 8 o B S | o= = g fF o
a® h @Y T = few w1 R W, @
¥ wuga § & 9gd o= am e R
R g & fofe daeslz w1 ewfE g
a9 fred B T Tom B FR e ¥
e efamm R % s § w SwE
aun efaon & ok B el W 2w w
o R WE da wa ?1 § aedg 9 s
Y fear ¥ e WA w1 % W) F owe
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SHRI S. MUTHU MANI (Tamil
Nadu): Mr. Vice-Chairman, Sir, I rise to
specak on the Railway Appropriation Bill
on behalf of A.ILA.D.M.K. Unfortunate-
ly, I can’t have a word of praisc for the
Railways since the interests of Tamil
Nadu have remained ncglected just as in
the past.

The demand for Rajdhani Express to
Madras was mct long after introducing a
Rajdhani Express to Bangalorc though
our demand was much older. Yet, that
train has becen now extended up to
Trivandrum. I have nothing against intro-
ducing another Rajdhani  Express to
Trivandrum. This extension from Madras
to Trivandrum affects the  passengers
boarding the train at Madras since it
causcs unduc dclay in addition to non-
availability of thc required number of
berths. Therefore, there should be an
exclusive  Rajdhani  Express between
Madras and Delhi and food should be
provided frec of cost like other Rajdhani
Expresscs. Madras  Rajdhani  Express
should be run at least thrice a week now
to clear the traffic and ultimatelv in-
creascd to all the days in the weck.
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I am happy that the Railway Minister
flagged off a train to Nagoor, a holy
shrine of Muslims. There is a demand
for increased frequency of the train to
Nagoor and also for connecting Vclan-
ganni where a sacred church is situated.
Since a lot of pilgrims belonging to diffe-
rent religions all over India throng to
these holy shrines, I appeal to the hon.
Minister to connect Velanganni via
Nagoor and Nagapattinam.

The Railways have promised uniguage
conversion and electrification of railway
lines in the entire country in a phased
manner. But the speed with which the
uniguage conversion and electrification is
taking place in Tamil Nadu indicates that
Tamil Nadu will be left behind as com-
pared to other States. The poor alloca-
tion of funds is the major reason for
this.

On the main line from Madras to
Trichy via Chidambaram, there arc only
a few trains and Cholan Express is the
only day-time cxpress. While a train
takes about six hours to cover 400 Kms
on chord linc from Madras to Dindigul,
the fastest Cholan Express on the main
line takes 6% hours from Madras to
Chidambaram, a distance of 200 Kms.
Therefore, 1 appeal to the Railway
Minister for a superfast train on the
main line via Kaddaloor Chidambaran,
Kumbakonam and Tanjore. The Railway
platforms at Athiramapattinam, Jalorpet
and some other old stations arc falling
apart becausc of non-maintcnance. These
platforms should cither bc constructed
anew or renovated to make them fit for
use.

A commercially important stretch of
about 25 Kms. between Bodi and Lower
Camp in my native district of Madurai
have not. been connected by rail. Kom-
bai, Devaram, Uthampalayam, Cumbum
and Gudulurc between Bodi and Lower
Camp arc transit points from whcre rich
commercial crops likec cardamum, pepper
and cloves are brought from the ncigh-
bouring Kerala to be sent to different
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parts of the country. The traders and the
labourers transporting these items experi-
ence a lot of difficulties without rail
facilities. The rail line, Madurai-Bodi,
has not been repaircd since the time of
the Britishers. If this is repaired and
cxtended up to Lower Camp via
Uthamapalayam, Cumbum and Gudalur,
it will boost. the economic activities in
the region.

The people of Tamil Nadu are pained
at reports that the Railway Ministry is
diverting funds intended for uniguage
projects in Tamil Nadu to Karnataka.

The charge has been levelled by scnior
Congress MPs from Tamil Nadu. So,
vou cannot accuse the A.LA.D.MK. of
politicising the issue. The fact remains
that the funds mcant for Dindigul-Mad-
ras uniguagc projects have been diverted
to Karnataka.

The senior Southern Railway officials
confirmed the diversion of funds, but
they declined to give details of the
diversion of the funds. 1 demand a
Parliamentary probe to go into unigauge
conversion projects in Tamil Nadu and
Karnataka. The Minister should also
furnish to the House the funds
carmarked for unigauge projects  in
Tamil Nadu and Karnataka for thc ycar
1994-95 and thc actual amount spent so
far.

The Railway Minister, though hails
from Karnataka, belongs to the whole
country and hence should not deprive
the righfs of the sister State like Tamil
Nadu. I would also likc to draw the
attention of the Minister to the total
neglect of the State during his tenure as
Railway Minister.

The Railway Ministry is implementing
a Mass Rapid Transport System  in
Madras. It has taken the Railways nearly
11 years to complete the work for just a
four-kilometre routc. This is bccause of
the utter necglect of the Railways in
releasing funds for the project. At this
rate it would takc centurics to complete
thc project. 1 am sorrv to say it. As
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demanded by our hon. Chief Minister,
the Railway Minister should come
forward to allot more funds and
complete this project soon.

The Integral Coach Factory, Madras
which used to be the pride of the
Railways till eightics is now being
systematically downgraded. The capacity
of the unit is being pcgged down to
750 coaches a vyear whereas the
Railway is encouraging the growth of
the Kapurthala unit in Punjab. 1 have
apprehensions that ICF will very soon
be converted into a container and
wagon manufacture unit and thousands
of workers shall be retrenched as a
result of this. I request the Railway
Minister to take steps to provide moic
funds to ICF, Madras for its
modcrnisation. 1 also demand that the
Railways should take steps to double
the railway track between Bombay and
Madras.

I nave a word about the Central
Woarkshop at Trichy. Rccently, the
management of the Central Workshop.
Trichy, of the Indian  Railways
decrcased 1,000 man-hours per wagon
(Box-N-Wagon) and put pressure on
the workmen to finish the work of
Box-N-Wagon within 3360 man-hours to
avoid paying incentive and  thercby
invited trouble in the said workshop.
The cmployecs of the said workshop
arc agitating on this account and they
demand that they may be allowed to
complete the work of Box-N-Wagon at
par with thc othcr Production Units of
the Indian Railways i.c. 4048 man-
hours per wagon. Within the Railways,
there cannot be two rules ie.. the
cmployces working in  the production
unit at Amritsar and Samastipur can
completc a wagon in 4048 man-hours
and can carn morc incentives whereas
the employces working in the Central
Workshop at Trichy should complete
the work of a wagon in 3360 man-
hours und gain less incentives. This s a
clear case of discrimination. Because of
this drastic reduction, the cmployees at
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Ponmalai- Workshop have sacrificed
their tea time and rest time which are
allowed. 1 would like to put it in this
way that the management of Ponmalai
Workshop is exploiting the work-{orce.
When the cmployees were agitated
about the  said reduction, the
management of Ponmalai Workshop
took undemocratic steps to defeat their
agitation, by suspending thc employees
and harassing the cmployces’ by issuing
charge-shects, etc. 1, therefore, warn
the Government that thc management
of the Ponmalai Workshop are pursuing
anti-labour policy and the above action
of the management of the Ponmalai
Waorkshop will definitely turn the said
unit -into a loss-making unit, if they
continue to adopt this method. 1

thereforc,  strongly  urge upon the
Railway  Minister, on  behalf of
Annathlirsangapcravai, being the

General Sceretary of that Union, to
intervenc in the matter and scc that
justicc s donc to thc cmployces
working in Ponmalai  Workshop at
Trichy so that it continuc 10 be a
profit-making unit.

With these words, [ conclude.

THE  VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Why did you
grudge investment in Karnataka? Tamil
Nadu is a  sister-Statc  whereas
Karnataka is a mother-Statc.

.(Interruptions)...

SHR] S. VIDUTHALAI VIRUMBI:
Sir. the amounts allotted for Tamil
Nadu have been diverted.

L Alnterruptions)...
THE  VICE-CHAIRMAN  (SHRI
SATISH AGARWAL): Somecumes,

take things  jocularly.  Dont takc
scriously always.

smaweEy (st wdwm sma):  don
# T s S H wEA § AR UN
fie P 31 e ® TR A Wgd 3B R
Fogers feve W R amifumm fm )

W W AF TN A WO ARG @ TwEW
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SHRI P. UPENDRA (Andhra
Pradesh): Sir. on a point of order. How
long will this go on? And kindly give us
an indication whether the Half-an-Hour
discussion will be taken up next time. if
at all it will be taken up or not.

SHRIMATI MARGARET ALVA:
Sir. may 1 sav somcthing? From the
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morning—Mr. Gurudas Das Gupta will
bear me out—all that we have done is
Private members’ business. We had the
Calling-Attention which went on for five
hours and we had the zero Hour which
went on for two hours. About
Government business, these are money
Bills which we have to finish. So, we
requested all the Members. All the hon.
Members who said they would help us to
pass them are not in the House now,
except Mr. Gurudas Das Gupta; who is
the only man who is left here out or
them. 1 am appealing to all those who are
left behind to help us pass these Bills.
Would you please help us finish it?
...(Interruptions)... They have made a
commitment to see that it is a over.

..(Interruptions)..

SHRI P. UPENDRA: They make a
commitment and -also run away!
...(Interruptions)...

SHRI GURUDAS DAS GUPTA
(West Bengal): We do help. But this
comment is very uncharitable. We¢ arc
here to bail out the Government.

SHRIMATI MARGARET ALVA:
Why “bail out”?

SHRI GURUDAS DAS GUPTA: Will
the Minister bail us out of the food
problem? ...({nterruptions)...

SHRIMATI MARGARET ALVA:
Yes, 1 have made arrangements.

SHRI P. UPENDRA: Withdraw some
of the speakers. ..({nterruptions).. There
are 11 more speakers, 1 believe.

SHRIMATI MARGARET ALVA:
Sir, on Private Members’ business so
many of them speak and on Government
Bills they say that nobody should speak.

SHRI GURUDAS DAS GUPTA: She

is unrelenting, Sir.

THE VICE-CHAIRMAN  (SHRI
SATISH AGARWAL): Why do you use
the words “bail out™? And, is it “bale” or
“bail”? Anyway, 1 would request hon.
Members to kindly restrict their specches
to five minutes only. Otherwise we will
not be able to finish the busincss.
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SHRI GURUDAS GUPTA: Sir, the
Hon. Minister seems to be a Karnataka

Minister.

.SHRIMATI MARGARET ALVA:
Sir, this is very unfair.

ot fefigera faR: som &7, #E s

SR 3B @ S | A A a8 W w E e
FAeH T T & few R, SO o RS sl
o #:E g oad Y Sfm

SHRI GURUDAS DAS GUPTA: Sir,
Bihar should not be denied its share.
They arc not doing anything for Bihar.
What is this?

@ ffamm fim: 9fFF wR few gen
T ¥ PNEE # g 99 e ue @
L I (sx@a).....

THE MINISTER OF RAILWAYS
(SHRI C.K. JAFFER SHARIFF): Why
don’t you people open your eyes and sce
what is  happening from Delhi to
Ahmedabad? Is it not a route?
(Iterruption) - Why are you blind to
something? Your eyes are open only
because the Minister belongs to that
place. This is a very uncharitable remark.
(Interruption)

SHRI GURUDAS DAS GUPTA:
Bihar is being denied its share and this

cannot  be denied by the Minister
(Interruptions) ]
SHRI H. HANUMANTHAPA

(Karnataka): Mr. Gurudas Das Gupta,
where you have accepted the uni-gauge
and whete there is broad gauge, it cannot
be converted into  other  pgauges.
(Interruptions) But where therc -is mctre
gauge. that will be converted into broad
gauge. (Interruption) You should look
into that also. (Interruption) Mr. Gurudas
Das Gupta, you should open your eycs.
(Interruption) _

SHR] GURUDAS DAS GUPTA: He
should be an-All-India Ministcr which he
is not. (Interruptions)

SHRI V. NARAYANASAMY
(Pondicherrys): Without knowing
anything, you started  criticising  the

Minister. (Interruptiot).
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THE VICE-CHAIRMAN {SHRI
SATISH AGARWAL): Mr.

Naryanasamy, don't get provoked. Mr.
Hanumanthappa sought my specigl
permission to speak because there is a
rcference  to | Karnataka, Some favour
being shown to Karnataka. So, he sought
my spccial permission to speak and
clarify the position. I have permitted him.
But, now, come to the subject and finish
It.

st fafew fidg: swmwag w@iem, § @
a7 A9 e & fau dam T g R o o fad
FF AAFIRQE AT @ EF
% TUIH 9 T ¥4 W E HER H 0,
Z9 % U A S en deee doiw 2, 5 reee
gl W w R L (EEH)...

it Tl AEUrET: A TV 9 € @ 8
It

off fefaem fiR: o9 T =8 7=, sveem
T 3 ¥ W 4 W A g

st W ArHUETR: AR # 2pw FE 2
AL w@§ v dw wl w2 d

ot fefaem fig: swaway v, § 7
§oh #—WuTel, SO, g, 3 gHE A
I3 WE g died @ o9d f ssiam-ge
FIA AR A A a@ WG R, fer H
i a7 | Tark U9 ¥ SR W oend die
3 W TR R wifey, o 3 @S T H@ #RG
A @ 9 A H A #% wid 8 9
T S0 W 8 % w9 99 W 98 W w41, T8
A FAC) 9 T e g @, snfeard
TAH R FES FOSERR R AW #
Fru gu # 1 wgm, WS, fE 39 SRR &
yefe 70l

SR TR e TR A @ E w2 8
1 T TE aE @ § ofF Am fEn fr o
M W WM S § 3, EHBRE §OR
FeEgeddl 3 A A wdd % gfa femEn @
IR 3 3 RTREW # SHEW #1 4IEE |

s g TR (v W) ST
mEEa, fGafFm () TeE 4 BiEm, 1994
s fafmm (@) W 5 AT, 1994 ¥



461 The Appropriaion
(Rutlways)

ﬁéuﬁ@aﬁ%hnﬁ'ﬁsrganitumm
¥ frw 1994-95 % fau R doem & T
St aea Y@ TR S 3 3134 FE w oW
wgifeel oS A w3, Suk e § %
w0 e ok W @ Rieow-aufe #
RN e W AR 2, 3T o @ e
18 U ¥ F TEYA W@ B, 39 o s 3
R @t [ ARWL B R A 5w wew W
e €, S 5EF i 3R ww e
¥ T @ AAed & e R €
9 WY GER Y R v WE ¥ P g
R 3 o= ¥ o fatem faaas @
doR WA e ® B 3 9 YEE W am

FOEh o HL

W, IE UE ok wwmy ufzal s
e & Sega ¢ ¥ fow dH o 8, 3 e
350 ¥ 3 6,000 fFede | R Te-FETE
o — W W Y WE R wSY W — St
9 FEEE 2, 38% o ffyd w9 8 s
Sfofa ofw # wEwsa 92, SeF fao
F ¥ W oW 1 wR MR W

T fFn @ — B T A W N,
g fou e wu 8 o o & 9w &

ae ¥ | e g wa-my ¥ W e §
7Y RN F U REP T @ SO
R aferm # Fed ¥, wmm o8 ez
g arelt Wl i afER & e A e w
S Fmfor wd B, @ it ok s gen B Uk
fore & yafa o S SEvEE o @8 o qw
Y FEHA I 30 #T & 1 & A wedig
S smmg wEW B S edl gaoia dwen H
<H W W

Ty ww U wRAT RS w e
YA ¥ 53, e o - # e,
ey e | ;e W W, w9 faEmdE
2, Tu s Inn B9 R e g fawm @
oA S 5E wEs 3@ w9 BER a0

YA % AHEFD | HE RY FWFA 3 4

125 AUGUST §994)

462
No. ¢ Bill 1994 ?

et G St 39w o fRr w0, @ ny
T ¥ | BR, Q- M T e #
rE o wHa @ € o wmvm ¢ w4 4 5w
A R W W 3, T® YEE e s 3 )
g ME-I9 § w0 8 Wen a gm0 G A
oo TR Ta Wy wfEe A efew IR
52w, fen 3l Td-de Reg o s wvfEa
&1 ol S0 W TH R [ oTmE B fE
M W Afaew AR w)

Uged, e @ W gee W €I 2
oh aewi ¥ fou fod o 9@ TR
R fatms w gl g8 & A srw s
ke o & sifoeEm e @ qU @ ST
¥ 3PT oF T R R H A [
& w21 gef I sfaew qoowT
T O SR oTHE %1 wRR, Il &
T Fasn ® FEw @y § o 4, IEd
e w9} o weR, @i wiew ol
W ) w9 g frem, tw &y fEm
S ST A W9 F o off S wena LS
T §W ¥, I W 9 AR # s gun
#5 8, qefee & 5% e ¥ ad e e
gl

weied, § 7 FeA awq g S e
9, Fry ok 3w ddfae 2, sEw o =
# IEm @ ok, IuH fau ow B wm
s, W o oo e ¥ W %
§TEIE A W Y IHY W R, 3T U sy
g &9 @ 98 faam & & 3 Faa =@
| Fg dm S wafea 9 ¥, 3 W i ' A
& =fe)

mEEE, HOH W@ W FR ¥ TS #
&-91 Rl F SR g wiH e F
g | wEeE, W i G ¥ o3 oS
2 ol g # oS afm W e
W e F W § IR W w
fam e I aEvEs ¥ 3 FaRde o
TS, Y, g onfs 9 SN &, 7 Foa
1 afes @ PR T W 5ER # e
# W R gfen W afe) s
IFed F wonds afew 8 Tfz) A ww



463 The Appropriation (Ruilw uys)

¥ S R R Yedd WE #@ e
wfee, o & T W ge § FH F R
™ R N wEm e S R wL.
... (Sm|gr)

ey, S el Bd e T W
¥ frgerm m a8 1991-02 ¥ 1091 Fg o
IR 1993-94 % WA 1010 FT A T T
g T ot 1991-92 & g B a1 W T
Y oEE A F 267 FE TC W A GH
Tdwidlz o, w W 175 FE ® T
= derrm ¥ g o W 29 w3 ww W
YA o, G% &6 & T B 56 W faEn fmm
S Sga S #

HeH, W Wl WhasH 8 awed @i @
a8 TR’ ®E W @ § 1 gE T T W
THRGF 9gF 9gd EvEE 2| gl A
s o ¥ Wad oiide. ¥ ' 198s-86 A
1719 Fg YU & oo o 3 3@ ug
1992-93 ¥ ¥FE 4330 FUS T9L & T ¥4 w6
v Y W XS W aged g R, ¥ fou
fifga =9 ¥ a8 el auE & R 2 39
form Sar ¥ *@ 6 S0 §IRREL HH S
Fm w1 S ot Wil el fiw @
W @ ¥ ) gl Sfaw RRER B Fen
% fau g s S fif w9 @ am ¥ Sl
7% FIW 6 Sav @ oned o= ¥ ww fR dra
o B g 15 Wy ot | 3@ veR W ased
WAL 1985-86 ® 45 e off, F@ WER
1993-94 # 14 W A T ¥ ¥ ®Y W FER
fFn e Wgn sTEeEE R efRfeRTR ¥
FEH W R AR I A S FEw R
7o e Ffgd w9 @ smua G o addl e
w7 3 fgEa & fon o e & @l B
T qEE A FEEE P, Q@ B A
IqEEE S, oTF Mwm Y @R Y A
HEecid

M W W ARE (FW WW): HAE
IJggwed S, © 2w ¥ anfdw st mwifes
forpr o foe agm weeaq W w1 TR
T o @t S YIS e, W & fowr #
forq, famra & fog #m a0 @ ¥ o A 4@
F¢ a4 21 ofe 0 59w i

[(RAIYA SABHA]

No. 4 Bill 1994 464

e ¥ s/ Ao | TR FTE W
At ¥ FFe Aw W0 R X[ R, M
AR, SR W e § — SW OWW W
& 7 R e ST wew W § W fagw
#Em W R W o Y e R oa
et ® — oF @ WENS 9% W | T8
© oA B X AR & gEe fo S )
gm } 5 R S W A ¥ emm
qfiad fean 91 39 W B gEN ¥ fee
T A T, oM O e dun s=a A
o Bl TS ) B @ e 3 39 W
v T8 e | o8 B 1 @A 39 e S
¢ fF 39 W frAieT & FR F 24 W A

adm we R ‘

it STVl 3EE (HEMY): F A9 B &

a7

st 391 &w drE: 9 U, S A
@Y UEAMR ey S, A
... (TEUT)

ot fefiasa fag : T S, s
geh F1 3 we U ferd W ®W T
. (FF3gE)

Judvis (s Welw AvET): A
Fa 2w & b oo smise gfafdd aren
fret 8, ond 2 91wl B, O S o SO
& | gHiee o seal & S 38 A5
81 fore R S onu fewigy H1. R Hw
Al Ak 7 F 3 e T E, fe wet
aqE g1 |

ﬁémmaﬁazﬁagaﬁa}qﬁa@ﬁ
urE | S ST eWg SR, HEE awd |ifvR
§ f o Wgd 9O w0 %1 FRE Al
T | @ oot ot R gy sfrana IR
§3 e S F2 § 8 W g 3% 3 TR
™ Wed & wiEm wow B ogdl mH %
fisat e o 89 ok 30 WA & AFM

feeeft @ % Wi Sl frm 3 #, f9 T



468 The Appropriation (Raliways)

AT o A o W@ o, o wfRn R
#en oA & o, ' oM 39 3 W s &
B R F a€ @I fE5@ ™ RF oW
XA S W W arn R, 39 foA A
Fren T8 ¥ T e B oFEen wE 9
E? VYA TR 3 FE fEe-ure, TR
fore aga Tl B 1 SER SR Y 9 A
ES GTE, @ W faum % @ FE 9
e | M| FE Y GWEH @ I A
F ¥ o o G foEd 3 ER-dR
T 1 3o § ae S e S
T S 3 R ¢ 6 aE 4 R AW
FRefil TR F € 3l -t @ ST
T W, § T O 4 98 A R @
g SW WeW H T 1993 7 fawm ww %
T W A@ A e AT Y@ R
R TG TR gnEE: e, 93 H a@|l
M 3R 3ER R R & U & e aw
W o frewrad 3R 3eEed SH 8 W
e | ArgER, 3T S E, QU WEd A B
i feretrar w1 B § 3R qEre A%

§ 2 ¥ IR e 3R seE O

& fm % o B B 39 fF 9 ol
off | @gr &1 92 Jast A SR Y & W
) g F o § ooy ged g o oun
R, Uk 4 A R e YT wEe
fremarE w8 3 gEl ¥ T fR oS
7% WEm | FH | 0 3 o T
1 el fF FW H T, OH UE A A AR
|

IS (S WAV 3"ETA): @
EEBRIEIN

™ §1 o Faved fom we gwe A T
oy o1 AR S AR 289 AW
g @ T S R e ¥ e S
e, S9E dedt off e | 81y u
A== 87 04 36 @@ gl A1) 3EiA W

{25 AUGUST 1994]

No. 4 Bill 1994 466

fem % 3T I @M F W O @
=} TR, ¥ ok wem @ e o R
§ w1 T § B oW o9 A% W o,
fererma R R R, sgERA ot W R @
& wm d 5 o | feente W g e
Radd, 3 9% o9 99 & 999 W
fhon R ¥ 5 well aE @ W' v @
T W AH WG & ) 39 & A
i AR TR T TW-E e fe 39
&9 % ¥ e A e uwER 3, a8
5w ¥

IAENEAL (37 WA HAAA): TF @
FH R A A TG 2

st gw & grem: T ¥ oM W W
5o & W o s awen W2
A I & uw Td 2, N oft qwE & R
¥l & 2 e g1 39 & # AR-v% fach
N siE a9 I, feem=ma fRen 8, =
R Gum 91 & @ § FN F W
g e o die qd e

TS TEAE [IE: sl Fe o a3l
s o

sit $91 oW digm: W s Je de @ BN
W, TG W= 8 g | St wEerEe) il |
M wed ¥ 5 X T 9@ 9 g ¥ e
g, 7l F er T gefee emE ufEdA TE
g | zEfelt AT @ WA I difey |

AU SR uE foee O sl wem R
BRI, T 3§ R & [ e
§ wad T EW A W Am B R aR-Te
fachl = wre ® & 38 &9 it e 99 =
TR ¥ A S-S @ & | T
Am 6 R W TR W TR W &
R HiF AT TETR H@ ¥ AR
¥ W T TE-9E SRa FW €, 39 ®& W
T Te A 3 €, 3T FE gl T
& el 21 sefem mee Ya e s,
TR g W W @ g F oS
qmon o 2| SHH S P YE
T TS A R WA W W



v

. 467 The Appropriation {Railways)

feeeht & o R oM @ feet ¥ amER
A7 oAy A SeER-wE e W
= o wzag 41 g i Reel ¥ s
AT 9w W IRad T S R, @
T* gEw f

HARIER, G« Hm ¥ uww sk wm
e § 5 qrewE fRger @ e e
¥ 5 Yol o wd aw wd d ok v w
é & frar & o SR e R, e
alie W e ¥ AR me ¥ e A
W@laﬂﬁWTﬁQMGﬁmm
o St @ W % NG WE@R &) IW
v fFaEl B owm T O R e w
fEr &, fwd @4 T 2, oF-uE e
el &1 %@ faam 3 A A A W
o e i ¥ 9w 9w X fam
Foll W W U TS WER T TR
et e & e Aoy et g | Ted
A HE wen frd H§ T ¥ o o %
& f wEd #® e e o W, W
fom % wm A fm s AR
_ fifirm ok R A ¥ mul 9% wom
aaﬁ!mﬁmﬁmmw@
FEH THAFG T ' @ R @ ok am
3R W T s ¥ e e @
m%aﬁ'ﬁnﬁﬂﬁﬁwﬁﬁﬁ
T S W AT AT T G TR
fF ® 9fEr &, Sow §iw

4
iﬁi

{RAIYA SABHA]

No. ¢ Bl 1994 468

W i el feg o @ oam W
aaa m § ol it St A agy @ e ¥
A S N qEER I i W wew § Wi R,
A T T W 2 I s & 5 R

N W W gm, Tog WewH F W S 3

C i A

IJqaway (st Ty afgaTa): § u
Ecille s i

st TRR Ff: A oad wd 9 S
s Hea W PR o e § R s T
FoR T & foe 6 7 YemiEa FomR @l
# < wm A qu few §1 F @ d w R
e e TTAR-sEE ¥ Ret & fm
gaewre $E-fad 3 TR & o e 3w
% F A d R F fewrde el ¥ W
T % I A, A AR eeeh e
% goll cawhdivie M werER w sk o9
@ % g% S a9 wEe 3 Ram ¥ o®@
o 3 P Y F0R ¥ T R W
an e 3k S 9@ wEvE A frdt TEfian o
SEEECESR LR G {E
T A AW ek & e T ol e
o § | TR, e, welrs), firew, sk
T A ¥ g ol el S R
wg Feerd 8, ok we w eftan & of
gt € ok gede R of gawrd }, sk s
W G 3R T W e A of }, 1 e
ST % ol WEY W & A % U T
TouF T ¥ fae, F wE W I ¥ fae
B A5 % TEIE A ¢, T Aeft W A
2ok A A WS F IR wh @
ol Teud ¥ o9 vew @1 & W
TFATRE ¢ T WES 9w 3w W
o A &) vefora TR ST A aEl
A 31 e &, a B W e ¥ e A
e TR ¥ A o X o @ T § R
I 3 Y TR e ok # o =W A
Y w wm ol HE T TR Y e
e HY @ wel Sy afs S H WM



469 The Appropriation (Railwayy)
#, W B0 ool w2 W oam A w
e f formn € frm # o @ wh T sa @
fr fag &k Rl o @ F, G fEd T
R & 39 T 59 TR @ E e g R
TR} 2-soUEe GEE @R 99 S geR
W WA W Y R TR A worg W
e a dfn ek i ¥ 340 Fe W A
M TS Y R I A L, IqF _Y

e WY U= w9 G 98 11 5 GES.

Tgen G 3R T @ T T @ S amsu
et e A @ D SR s
A iew A sEen a0 & fo aw Heg €
o frl @ deei fT g TR S e @
o o o €, 34 K WM UR URT T W
%1 20 39 ¥ dgem TEnE § e W w
aga diftreel o WO af% ¥ @ oam @
s 3k W @ W F A R B

U A B S e e § R a3 g
¥ o 6 ¥ mfzw gord ) ofe G s S
e | da ey R WE A TASE
A P figens § W W WE W
TR FET WEd § 25 el % @ @ @
F o g Wil 2, 25 W T W E oA
WA 8 g, WY FW 3 g 9
e Yo F o SR Y9 § afd 9o
@ e geurl 9 % e @ A =
W o) SEIE SR H H S, o8 WY
AR 4 W uaqu @ W g%, A8 5 99 |
T B )

# WE W H A W few ¥ ST Sgd
R | S W 60 g T R 9 3 agd
HEwrE # 8, 38 e oo W e W
Mg W R HE 73 @ e feeet & fon T
T 2 fegEr % Witew $R SER W
¥ 3 UW vl @ o o wfeee & @y oerd gd
2 g ETE [RC| st

{25 AUGUST 1994]

No. 4 Bill 1994 470

whelh Jorh udt ¥ TR ST seEa E
afsy | & e ¥ figw § % fow s
T FHEEH g wfer) ¥ am d wEiw
& B wiven A sfim @ s 2 W aiE
S # wE @ 3UF TR Fhew & ol &
ffu YeEHl w0 U O TR ool g
aon e we @ Ty Wl T A9 T &
A T A A TWH G T g, B
q 6 9 % wiw e # WA F fou afgd
TS @ ot @ SEH Q R, @ wRe o
Rt & forg & %1 wRm F 3 9 wRW
S A ¥ WY A IGA S F WY A
a1 1 miEdl & ok s wgE @ fesd R E
F2 § v ) SR A 4 PrHw wweH A
N W AfeE T W O q SO I THEA
¥ W s A 9 A wiven F A R sl
zg-arE o RyA ¥ 37 o # kel TR &
fore, ok, SR M e & R § s
Tef| = 6 T W M o Wi

B g S O
T ¥, ¥ e A & T 4 e e
& s@ Tt Q g e 71 4G R TwrE @
ff IR omF 31 38 WA W wgH | FW A
# W TEd 9R A gad o wifden sk
sieg & A o T ad 9] misal gt
e |

o TEiE i FE fF TR | faeeh %
fe ot ww Mg =ens o o AW A 3EA
W) IR MR A S ot A A I
Tgd AR o WAfF T@ @ W g fr 3w
ME W WO 0w W WA wF F
3P IH WY N TEA T H ol g
fan | gufe o1 3@ W @ AW I@A W
IFF TEEW @ T S TR § T b
a& Wdt 21§ anue fgend § 9 wed wmd
i fF W Pt T, R e e @
g W IR A, e FE o S AE, R
fem g2 e ¥, o ot 28 f ¥, o W@
T T8 ¥, o wmn § a 9ed @ oW
W @ o W afew o w few
feemed | 7o forn 87 o qe@ off @ @1 i
o A 3 @ i o @ bR
TS W, W TwS TR Y Rl ¥ glEm



471 The Appropriation (Railwavs)

o ot 39k gt AR WoueE gy | gEE
o afwhe a3 Ifg) A EH wRe #
IH H & Foegh, e o werd
3ol 3T Yok AR SR FreTgeE % ediam
Te =R

T e 39 T AT W M % <R
¥ Ft 3 few ) § e T 3 9w g o
IGO0 STUHl FERE ¥ AREA § 1 UH AW
s & s FeA TRa § Fe e # el
12 O # Sfew oW @ 49 S 8 O 89
A dE H9A TG S B | W SO T A
Al F Y& e W F TEE | 3 3w R
FfFam |

oFifERe oo § aga 912 B T gem
¥ sl weds e afeq) § @ sl
| = g fF e B e 12 el |
TR @ T ot | U W eTHA S=ig @ T e,
TR ST &6 TN o1 | O Sl o S §
TH T 1 OfT T g A9 TRAR R
e AT R 1 UeE & o BYE ) e @
R ™A A f Y R @ R
W R Y 9 Y Eha T fe gam % 9
Rl w1 R SRR el wm @ @
W e & I gRen s TR
RS UH T § R I T4 8, e
T = ¥ ol avm A w W fr SR R
W TR Ol e R € A @ A e S|
o wgm I aga SR @ W R
fITESITA 8 T 8, SehesavA i aiferdl 3
T ¥ S Tl W W T andl off s
w9 21 g W bW wed R A R A
600 fFediTl ) WER § uFd §) gw 216
wg % afige 39 W W F A R g @
¥ w1 wiley, 99 o fed dm arfey, =
gemiz % FM BN Afey, TR T w9
T oAty w W e R

IO WG T FA F e § U & wedl
g B e W oA W % R s 29 ¥
AT FIA Fh, S o IR F F FW
@ ¢ IR fred W B HE TR W e
B B, 3HS W AN dowdl e HA g
@ & i andt-ane e ¥ R Al e
F qR FW § AN FH o9H WA F N TEH

[RATYA SABHA]

No. 4 Bill 1954 472

PR I e Ao oo W A
it Frrea € ot 39 od% ¥ o @ W
# THEA B W 1 T A F E SIeE
) &) w6 vl & Wy § s e
3w g oo @ A ¥ R wmw
| aga-agy YF a9

(/’J J Léf"’ ’r&(_ﬁjﬁ/;(jf/
vy 0/&4"”4/.1.;" Jg_
JJ/MJJg.L =3 4/41_,4
LIS 00 /
1 /’ 54/-«1004-(/’4’09#//
e A e
J i) bf/))/ //
o CUE ,-/

Wczyzﬁéz/w/

RS A
U2 Yo ’}-ab’-’/ M/:(j/'f'
iy qu//’ //"V u(/’éﬁ e
R e R ZL//J///O y’
,)/J/J’Ulumv“ YA LS

L L g it
= ﬂ-’é/ e Ny
I /c’-z-/d)ﬁ_ - %ﬁ/
-U/f/déa_ JW/JJ;’/’/
g/%)’!é_gb)’u( SE Y /)
P BIler e



473 Statement

LI S e s E
o et R
YRl e L
SIS S e
Eil o Sl s

=) G é:/»“z_i..!

NN AP
M)ﬁ’é‘foj}dg‘ ///J//
W ety e SRy

s umeh i)

Lzl b ST

L OV ol 2

= ZZJMJJIZ(/}WM

L I E
2 ek I

SR sl

J,J/z.f/x" L/-’(/PJM

ALYk 31 AL

GAULLLS; 03,28 A s
VAT LSBT
IR
Bl P UL L A
e 7t i b,

R

[25 AUGUST 1994]

by Minister 474

M PRI LA
Gl fe P2 Lo
BN 1 37 4

i TS U

LB A T

LTl U’/wﬁ:ﬁzi/w‘
AL P L L
WS bl
LN E L Yre PRI
Sl G
A e AN
S //f“//"’("’q/’ oﬁ/)/‘g/)
L Jo it e L
LI Z o A i
ety /é_*../,; g;;o»%f:;g_{ y
Qb L i s
S N =0 1S
Ubs Bt gl o
Lop o2 g KA D
MLy gy
A O
R RTR S

| SIS T g ST

*, . . . - .
Transliteration in Arabic Script.



475 The Appropriation (Railways)

A Lol fimid]
L A
lria pﬁ»wgw/d;wu?
2t P i
NS
SALt Pt 271
F oD S b
LSS Ll
Joro.c Qo UPIAET
Zento g 2
e ol T2l Loy
»fkﬂ%ﬂfé—‘{“ﬁﬂaﬂJ
L S L ts
e e
L ol i pnl
d—e@ﬁ’— U:é/ l_}z",zuglé b
‘ ,4,9/1@
EPELS 25y
R AN
(R
AW b
SIS (f"/’éil-;/’:.’ G
Al DI 7 2 L
LN
Dby

[RAJYA SABHA]

DU o s . e D
Ll Byt
),.{/‘2‘*,/0/. (_/,”J’_QIJ/)I)_LZ
i by
u/‘iﬁ&,ﬁ"b/ Vons=nitn
e Jed R np G
%&/M‘{,ﬁ/ QJ/
ZE o LKl
L BB A L
SORE s e L
g G P
LI B L . e
" e Do 2E S
Wik i)y Al
L s Fp s
P sla A AT
MBI 2 I
AW
L Yo S EEIH
MG s
AT S G
L FEUIS el
I et £
wﬂ%)ﬁﬂfzﬁd 2t 4

No. 4 Bill 1994 476



477 The Appropriation (Railw

4«;@@/@5 2
M @) 8= )A//
2y ﬁ/ = /_//4,.2_,/(}) e
MY wfw{f/a’dﬂr
Py By o”;b/ 2
J“‘lf/(/"/ /"” UQW Jlu/‘ﬁ—
uw»zuau/u/,@,/
Uj/ ubfwaw/ v a{,m/
u)b‘/(}’c"—fj M
W(ZJM gies 4—0&
V}(ﬂidbf (f‘J p’f//f b;b’
A«";f/d/u‘t’/w)(f? 4
2/4j‘2}‘fufwaw
u’(/’df(};’(/"’ﬂ/{f’ 1
a;iz/zufww/gé
ﬁ L’/V(/"{”du//&@é”-
CULED uz/uwémﬂ
uzwwf-{/ LS
,//O‘J w1 S sl sl

/@xﬁzﬁ/@//o“o/

(//,6/ FGee (/L-",uéfd)gq,_

L . e bl

Y T
u%/d; LS AN

{25 AUGUST 19494]

No. 4 Bill 1994 478

u,.//;'w,g/ BT i
s 4.& (o s L
d’/&u//-ﬂ’)u/‘_/l/ﬂa
(«6'/ [y L)/dtf/(/‘ éﬂ’:’(//)&b/
K= U e
e fwuw)t/wé,
/U/L.«tr uéi//uw/ué
Jﬁ(/‘(//b”!l’d‘/‘/(/‘i_a(/
LU/J(/J(//C’//I-/&VH/
Zet e Qg
ijyﬂ;u/w/ ¥/
iy 8~ &‘Zf‘( J(/// g
sz{ié;//u/ ;r/uzez
A L S
a“u/wwuw,@wu/
Wy I s (//J
L/ L Llaﬂf{/ wﬂ’,"b Wi
D P s AL
il iz ﬁgg/zz-)bwﬂ
ugfé/’fjwdu‘uf/w/
Fe2 u//b{ﬂ/wé&/

‘._,[f" / @ / )44.//{/"
- wawﬁﬁwux

1,/_,@/4/ 2 I/‘//’/ N

(//;/_?L/d l/’l(}é/ L’d/



479 The Appropriation (Railways)

/)lg,a(f/(/};. ap’%//
27 el
Jz’fﬂq‘“"(fﬁﬁ?’d)u//
Jﬂw L. f(//u“" = Lo
A, M«// I
4 :‘/(Z»‘“ua 4.; ;CJ bW
Mu’w 4;./‘_//&’0”/4,&
/’f/‘/ U”&Cv,@‘a“’ 7}
G pop . p e
U(///’Jj Yo P
Gt Z i 2 S )
/—;”fz—/‘_mﬁé@/-dfbw
a;bl/)uu Lod] ;{/!.4;.u
LJ/)@“‘/

59’:‘./ 4/7“’;40”1
wbdbj/u//é/u/bu/ bd)
uf(/@uz;wéjz
/)/U” d—i//“/“ij// L7
UWQJUJJM b
J2% ﬂu/g/’/u/ ety
SIS &//M;/g_
./J/U‘éj///JJ/ N o
i s g B
SIS e s
i B3NSt ZUE
oyl 2ush iy

[RAJYA SABHA]

No. 4 Bill 1994 480

154 LA”/Z*’U’J)’()L/A,J/(J/Ué
;‘/)//ﬁ ﬁlu‘ﬂt/éu;ﬂ

ﬁt/f/‘,/‘_,?/ b)
s /‘m)

IqaweAy (2l TN smE) SRR,
R FAfE S, @ TEWe tgE @H |

st ETRE WEE T (W R : weRT,
I g3 ... () ... 98 T o A
TR W ET A R, 9 W e
T F I R T T S AR e A €
% WEe ¥ FE ¥ ¥ € dw ame i
TH IR w0 fr g e wa € BB w
e @& 9 Fed ¥ fr U o @ an % e
WA R T d A weeh ) aw o &9
FH AW @ T S Wed W R fF
HE F T Tt €, TR W € B e
S, 9 A T B N N R frwed A A
F owm W mEm, § a-dw B e
qET ) WET § 5 o, S R $9 g9 AR
3 w8, 79 AN A gE s # R 3B
o, TR S 3 €W ol ® SnaRR fem u, e
¥ fF wfm wivE % ore &, F ondl T W,
o Fh A g, A0k @ & Felm @ e
e | w dete ag B R oweE @ we @
fiF JERR ST o7 T & 3k " s A € A
38 WO § FEd € fF end s dR T
I R, W T W R W WA 950 @S W
w3 ¥ T eRe ¥ oammr, fR e
franie € WETe A &S o, o 9 Reeiie
¥ fou oA fyeE o fem s Rer=na
] fF? ¥ 39 ga A W A W1y o§g d
T fR I 3 & ger ¥, 3m w o o
&Y w ¥ W AT X W fFow
o difed fEer | oo foan e
o om o7 T T A a v R W A we
T W W A e gen & gEat, @
ey & o ¥ B9 @ W 24 €2, S
Gre S ITE e wEd e ¥ A =
o) WR 3 TR B fE Ia W s @ few
o @ .8 99 o # e g



481 The Appropriation {Raileays)

39 A wedl ® & T AR g I R m
TG B, T T A | F ), e W we
IR A S G I A w9 = o | wm
A MY VYA AR F el O v o fF uS o
e T e B, -0 9 R I 9,
ag o T T S S anem @ @ S
7 YA B AETR, g9 SEAT AT, B
T Ay wed o ferr @ T 9@ wEa-hed,
e a7 = FivE T &3 v, wAAE =l
® Far A w2 B oww @ em wn ? el
forg & @ o ® A fAmeR Sae 2§ fE
anft wrfm FdvE ¥ 9 ¥ & g, w9 ol
g T o, B awe ¥ o e ) fF oW
9% 98 M Q-db W ¥ e sdimw ®
sem, F@ % g 8 faed wisw e,
Tt o Red ond) 39 o ad ag Afm
o TETE F A F WA & W oRE
Tdgdam ®E Ty QR W AR
feeell & @@ ol B, & g7 Wt & e ot
W et & e ol a' Fi-wf 12 W2 e
B ofi il o1 52 D Ft ¥ F 19 Ak
F yESEl | S W W @ T gl R AR s
o R 3% 9R T § wl W e e
wor fiR & o A TR T @ o | R S
s T ) st @ 3 g fe @ @ 9 W
$ @ o T e @ @ I R

W & Wl ¥ 1 TR A e A g w
W wga T @ W@ E

o W Y & e e T, e
AR YER R § AR 36 §E
i FRE @ T we e R end Y
| A 9 ST aF &9 Sl @ et

s B ag o i SEieE e T R

ok o we o 1 & 9 WIm g R A
& el & 9y w9 9@ M 2, ey &
R, & st 8 waR & @ 7 v I
MWW R Y AT PR AR Y ai e

16-8/RSS/ND/9<L

[25 AUGUST 1994]

No. 4 Bill 1wa 482

FitvA % e % fod TR 3 " " I
AW @ N WRE, T F el
A YEaw W UE F@ R

3 aw st 3@ fam,
oE frafed W @9 o ©
% ¢ fae T 9,
o @ f TEE da B

H i @R o e o e & Fe

IR AN W e,
TAE TR WA O 9,
A E A g aEd Y
W& g W uE oW g

@GRl W A 8 WA T R, 6 g
# Wl e WEA 21w femdiz fed
Higet W A AE g SR A Befor s #)
T 6 TEH T FH 6-6 TA T FA1 8 | 3G R
ol § ¥ e @ o ¥ Uw S & e
A P FH S gwe w @ § I =l
WH I FKE W A AW

e 3 ¥ 7 I W@ § B F
R ¢ A 7 @ - A ) et @ 3
el 4.30 W, FE & fF oo § @ &
FNREARGH NN TE R
9ed T g WA 2 €1 ¥ @En werd g
2 S T W 3 SO A § R IER Al
T | @A & W O agE #A 2 8| e wR
¥ W 9¢ 9 @E & o &, ol wi A
e W A W e N s § TR 8

& gl 3wy 9 T foed d 99 W
d e B A A ¥ Rl @ aeh wd
T8 W egHERE Toh T 2R ¥R Tl &
SR e B9 ¥ & A wWH SR ¥ SR
3 faafaer & 31 90l A e yweaR & Rt
2 TR F TR U W R T T el @
e A U R @ R, Aode A M
3 ghm w0 @7 e, el e
fem o fr & @ gna g, wed § @w
Fm ) ¥ A 9 Qe TG e ik
§ wmga g fh 4% R AW we #@ R &
g qu & wen Td ¢ foreen ¥ e e
gH T g

U-J/,//”U@f':‘«/ /
ol C)O’/A’fs‘iuf =4



483 The Appropriation (Railways)

- ety

<l I &
2 SEG A 52 ANSAg
WA PO P
Sy~ QL U s
Horing A s
PP E L\ das It
- JW"."{."""U.‘:D};M
At vt grdedt
Ll e S gl
P VI AR

- A DY

Uﬁf‘,’uﬁwg'féfufa b
el K5 ol ¥
Sy aFagast
UL S ey
IS0 f e fs
LRl Gl
- IR L
ADoK 25~ A NTES
S IL I %it_pwyf!
Br ST SRS
IS 4;._91//1/
NN S B S,
Je ASE V- & LT
e e e

[RAJYA SABHA]

No. 4 Bill 1994 484

R i o JuliS
- Mg o
WS L TE L
Il U W
Y- B
LUlig i s SeS
Bl T~ i e S
‘"-—(&),’/?)j i o)/;ﬂ,l:z P
AN BN
- Gk &y Lrual0og005 &

I W T A

o Sy — i d
o - 28y SOy

-4—5—‘-"’0)4—9{&‘{&);}]
P By I SIS
ol W) T2
- iy cf
oI N - o L) I

{;/ Z@’?ﬁﬁtx&b’)

Yol o s — WY
5182 o
AT By
SR A AL S P T

=0 BETF) Wzl

L SE TG0
bty st igm-¥
Iokgipheste - 54



- 485 The Appropriation (Railways)

st "o - &/ﬁ}cf é/jby
b (for u“u-‘é&u
I T e LJL,@/
Ed s“—vmu):,@;/q.gr
H’U‘”/ﬂ(f'é)v/!j:g
b waﬂzyqut P
o ‘-"/ o Z/J/U‘u/g/
d.w?uéu:u*‘de;;(tf
ubb/u“"dgﬁt/ FHET.
T AT LU“‘/‘ th
:-/—m/,kﬁfﬂ 81V 7
ﬂjr‘/uﬂ d—?)” 2 A G
d}‘/é"—f,‘(a L U"c‘f-/tﬂj
~e 3 /é:“;ef_‘f;u‘u:f
< c!gd/u”uu‘t 377
L EB o 00 &
Gt Gy 2T )k B ax
o u ‘;,&V”,/g,,b 3
4;,@,' Prag V/Lb/j =
Wl B S
“'(’d“‘ﬁ;/;fv"d—;u’ﬁ/'-‘//
- .»_f,wéfé,/u, 1y
BBy S
S CLE Gy w52
- &y a/w/uéf
) @jwuéyi" uC/

[25 AUGUST 1994}

No. 4 Bill 1994 486

YTy
U‘/y V;b"ﬂf u»?/bv;é
5y ;Z,:“:-uffz
v Oy
2l //&)/“u/if/b;ﬂdy.aﬁ
Y Ik s 4 - g S
AT e oot
qfu‘?’f)/u(/bud;@};
f(’uf"d“—(/‘” bonsls /Uui’d:(
¢.m_a_/._.w ‘,d‘:.uu
:»é")jj) :ﬁ{puéu’l/:/
& 4Lyt
—e FU S H B
B 4;_.1:'&7‘,6 AT)
ij/ é({ —y b
ﬁ.)é:?"f /:/b’u/ (etj/

1 St wfaﬁ/l é-

-yt Wﬂ»f?dfw*{
W/ﬂ@—wyﬁ o T
U/I &r’#{,ﬁ« &% G’ Dz ,ﬂ: &
- q—uﬁ Ll
dv‘-ﬁ/f; 79502502 G
W ALLUSSE cﬁup L.,a/
St s )
BRSO et



487 The Appropriation (Kuilwuvs)

&.Wléf’&éuﬂﬂf
A RN 5O
/Lﬁ/ﬁ)}@))b’/&/ﬂ
QA d’-—L 7/ L
[ SN Y b;f’(/ f
q—ixfj/&u/w
O -,
L,uff';fd i re
N s
a: JUS
WM ALt
oLk (W
q_,u“’ L ez
c;.u'/ M{Jy*"u'
SOy, cﬂﬁ/ﬂ vy
WA T JOls e
‘)f’”‘j/uw‘// LJb/ 7/ ——
g //a“//;la WU"'fuL
Joy- 7(‘1/5/9!, Y03~ 4},1,/
AL A - VPO

& J). q.ﬂﬂ W}é,
ATt 3 SF T 7
,Wu“"’rb/d/ e

LS /u;,u/ ST

(_,,(,‘,{upuﬂ¢,;b<5/u“
(- r.:;,dw//c“-'}) xh
Lu;w{w /Lfé?g’w

{RAJYA SABHA|

No. 4 Bill 1994 488

"«,;u/mﬁb/%’aé/r 2
d«)tw/lbﬁ‘b/#é" Ly
Llsia by d bbbl ot
BAIAIH S 0ok &) S
(f.,wduu‘fd.u( LA
,wgfd/u/t SlosT- e
Bl Loy 5B Los
d/d«/f/JJU/LCZJ
=2
J)J@wélu;‘bjf’u; ”
Ui P It d:j"h./ﬁf‘“u" =
Pt e dd S
e T 2 i E
uzéw/ul.bf/ o2 J1E ol
ﬂu‘“/juﬁuf@’w)uﬁ
Eud by - LJV“—
UWWJGWU'J‘%
SO -B- 58S
&gi‘;gb/%éu‘dfw
&u’fvwﬁfu‘/wb/ 7z
/)jf/f‘wf U~ b@:ff""u"
S 2 Soad LSO G bt
HU'JAJJWW }//o’&;f
Gy - g P Ul &2 Ly,

Ul //"//
b 2 ;\7,,



489 The Appropraion (Ruibiuis,

THE  VICE-CHAIRMAN  (SHRI
SATISH AGARWAL): Prof. Sanadi.
Would you like to give some defence of
Karanataka. You want to say somcthing
else? Mr. Hanumanthappa has also
requested me that he wants to say
something about Karnataka.
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THE  VICE-CHAIRMAN  (SHRI
SATISH AGARWAL): Mr. Gopalsamy.
1 will give you five minutes.

SHRI V. GOPALSAMY (Tamil
Nadu): Mr. Vice-Chairman, Sir, thank
you for giving me this opportunity. I will
confine myself to some important points.
The discrimination against the State of
Tamil Nadu by the Central Government
and its step-motherly attitude towards
the State continue in every Department,
particularly in the Railway Department.
When we were pressing for the
construction of a parallel line between
Madurai and Dindigu} up to Tiruchy and
Madras, the Hon. Minisfer promised that
within two - years the conversion of
metre-guage system into broad-guage
system from Madras Beach via
Tiruchirapally up to Dindigul would be
taken up. )

Sir. the estimated cost of the project
from Madras Beach to Tiruchirapally is
Rs. 199 crores and from Tiruchi to
Dindigul is Rs. 56 crores. The total
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comes to Rs. 255 crores. Sir, according to
the Explanatory Memorandum of the
R&iways, Rs. 20 crores have been
allocated for the project from Madras to
Tiruolti and another Rs. 20 crores have
been allocated for a project from Tiruchi
to Dindigul. Sir, according to a very
reliable information from the railway
officials themselves, Rs. 20 crores have
been diverted from this project to the
State of Karnataka. I have no grousc
against Karnataka, but not at the expense
of my State, Tamil Nadu. I hope the
Hon. Minister would clarify this point.
Funds, which were earmarked for the
project have been diverted to somewhere
else. That project is the lifeline of
railways from Madras to Madurai.

Sir, there is another project called the
Mass Rapid Transit System. This project
is moving at a snails’ pace. This year. Rs.
30 crores have been allocated to this
project and the balance is Rs. 55.95
crores. 1 would like to know from the
Hon. Minister when this project, i.c.
Mass Rapid Transit System at Madras.
will be completed. This is also creating a
lot of concern and resentment in the
minds of the people of- Tamil Nadu.

Sir, more than a million Tamils arc
living in Bombay. You are aware of it.
They find it very difficult to travel to the
Southerndistricts of my State. Therefore,
they have beeri demanding a train from
Bombay via Renigunta-Katpadi-Erode-
Karur-Dindigul-Madursi-Tirunelveli: Kanya-
‘kumari, This is their demand. Therc
should be a train from Bombay straight
to cape Camorin via thesc routes;
otherwise they have to come jo Central
Station at Madras. They get stranded
there. They may be having with them a
heavy luggage, baggage and a lot of other
things. They suffer a lot. They have to
catch another train to rcach the southern
parts of Tamil Nadu.

Sir, some of my colleagues - have
levelled an accusation that the target of
the Integral Coach Factory, which was
producing more than 1,000 coaches has
becn reduced and the lion's sharc has
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been given to the Kapurthala Osach
Factory. 1 hope the hon. Minister would
clarify this point.

In the Golden Rock, Tiruchi, which is
one of the prestigious railway
cstablishments in the South, for more
than 30 days, the workers belonging to all
trade unions and the railway employees
arc agitated. They have started a tools-
down agitation for the past one week and
now they are on a hunger strike. The
reasons is this. Earlier the wagon
production was more than 1000, but now
it has been reduced to 100 and the
production work has been given to
private parties. Therefore, an indirect

retrenchment is taking place and there

are  no promotional avenues left.

Previously, the incentive time was 4,048 ‘

hours and now it has been reduced to
3,350 hours. I request the hon. Minister
to maimain the status quo.

Sir, some time back, 1 raised an issue
on the floor of this House about the
ticket checking staff. Sir, they are not
given berths in the Southern Railway.
They help the people and accommodate
the passengers the whole night.
Ultimately. they have to lic down on the
floor near the toilets. They don’t get any
place to sit. The hon. Minister of
Railways was kind enough to give an
assurance that the tickét checking staff
would be given berths. When the people
came to know about it, they were very
happy.

Something is wrong. Ten months have
passed. 1 don’t blame the Minister. When
the Minister gave an assurance and when
it was not implemented by the Southcrn
Railway, I think the Minister should issuc
suitable instructions immediately to the
concerned officials so that the ticket
checking staff could be provided with
berths during the night time.

In the schools run by the Railways for
the children of thc railway employees,
social subjects such as Social Science,
Geography, History, etc. are taught in
Hindi from I standard to VIII standard.
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In other parts of the country, thesc
subjects are taught also in English. But in
the State of Tamil Nadu, where we will
not accept my imposition of Hindi, this
imposition is causing a great concern in
the minds of our people. Therefore, this
compulsion to study in Hindi from I
standard to VIII standard should be
stopped immediately.

There is one more thing. In the same
schools, from V standard to IX standard,
Sahskrit has been made a compulsory
language. 1Is is necessary? 1 dont
understand the rationale behind this.
Why should Sanskrit be made a
compulsory language from V standard to
1X standard? Why should you imposc
Sanskrit? This is a serious thing and
against this imposition our people have
fought for many yecars, Now you arc
using the Railway Ministty to impose
Hindi on the non-Hindi speaking people
against the assurance given by Pandii
Jawaharlal Nehru. I would like to draw
the attention of the hon. Minister to all
these things. Mr. Vice-Chairman, 1 think
I have finished my speech within the time
given to me.

Thank you.
THE  VICE-CHAIRMAN  (SHRI
SATISH AGARWAL): Thank vyou,

Mr. Gopalsamy. Mr. Hanumanthappa, is
there anything for you to intervene in the
debate? You wantcd ten minutes® times. 1
am prepared to give.

SHRI S. JAIPAL REDDY: Sir, 1
suggest that Mf. Hanumanthappa should
have a private talk with Mr. Jaffer
Sharicf.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): He wants to say
somcthing in defence of Karnataka.

SHR1 GURUDAS DAS GUPTA: He
will shower compliments on Mr. Sharicf.
Let him send a grecting card to him so
that the time of the House can be saved.

SHRI H. HANUMANTHAPPA
(Karnataka): Thank you, Mr. Vice-
Chairman. I necd not learn from Mr.
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Gupta. 1 am not showering any
compliments on Mr. Sharief. In fact, I
never wanted to participate in this debate
at. all. But I felt that an imbalanced
report should not go on record. Only to
set right the record, 1 am speaking now. I
support Mr. Sanadi. We have had six
Cabinet Minister of Railways from
Karnataka. Who are they? Shri H.C.
Dasappa, Shri K. Hanumanthayya, Shri
C.M. Pooncha, Shri T.A. Pai, Shri
George Fernandes and Shri Jaffer
Sharief. With all these six Cabinet
Ministers  holding the portfolio of
Railways for a number of years after
Independence, 1 think we should have
been the first in the country and there
should not have been any problem
necessitating our standing up speaking.
But the unfortunate part of it is that in
spite of having six Cabinet Ministers of
Railways from Karnataka, it has been
discriminated  against  greatly. Mr.
Digvijay Singh has used a word,

frog Tor o, Wl # wew few gen
ol

sit AWM WO @ W R & R F
o afem )

st ¥ wgwaa: ¥ T § W w90
oM amm ¥ ey s § WA WA W
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T T R s I e & ey §@ R
aHy ¥

There are historical reasons. I don't
blame the Government of India alone.
There are historical reasons for this. I am

not here to either defend anybody or
provoke anybody.

THE  VICE-CHAIRMAN  (SHRI
SATISH AGARWAL): Please don’t get
provoked.

SHRI H. HANUMANTHAPPA: In
spite of having six Cabinet Ministers,
Karnataka remained as it was. For the
last 50 years, what is the development in
Karnataka except the conversion of 136
kilometres into broad gauge between
Mysore and Bangalore and the much
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talked about Bangalore-Guntakal
conversion covering an area of 40 miles.
The rest of the line has gone to Andhra
Pradesh.

Even the much publicised Karnataka
Express and also the Rajdhani Express.
about which everybody raised on
eyebrow, doesn't serve Karnataka at all.
The Rajdhani Express, which starts from
here, runs in Karnataka for only about
100 kms. All the 2,300 KMs scrve the
other people. Most of the run of the
Karnataka Express or Rajdhani, about
which our freinds are jealous, serves
Karnataka for only 100 to 150 Kms.
These are the realities in spite of having
six successive Railway Ministers. The
other freinds should know this. If these
accusations were correct, then we should
have been self-sufficient in railways.
There would not have been any problem
in railways. But, as Mr. Sanadi said, this
is again a mesmerism, make him a
minister and attack him on the floor of
the House, let him not spend any money
for his State. I don't know. Somchow
Jaffer Sharicf is also hesitant to spend for
the State. Of coursc, somehow hc got
this unigauge. Shri Gurudas Das Gupta
or Mr. Pachouri and others should have
no grouse... (Interruption)... You have
passcd the budget for the metreguage.
You have also approved the project for
unigauge. You sec, yours is a hinterland
for certain ports like Calcutta, Bombay,
Madras, ctc. Being a hinterland, the
Britishers developed these areas and you
had your broadgauge. When unigauge
system comes, you cannot spend moncy
for conversion. You arc not making supcr
..... (Interruptions)... So, if the moncy
is spent for an undeveloped area, where
there is metregauge and narrow pauge to
be converted, why you should be jealous
of that. Sir, somcbody was saving that for
47 years nothing has happened. In
Karnataka there have been damands for
a  hundred yecars. At thc cost  of
repetition, T am again saying that in spite
of these Ministers, in  spitc of the
demands for a hundred years, lines hike
Harihar-Kotoor and Hubli-Karwar have
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not been taken up at all. 'What is the
position of Karnataka on the railway
map? Andhra Pradesh has 5000 Kms. of
railway track. Bihar has 5300 kms.
Madras has 5,900 Kms, out of which
4,358 Kms are broad-guage Maharashtra
has 5,400 Kms, out of which 3,600 Kms.
arc broad-guage. A small state like
Haryana has 1,498 Kms., out of which
900 Kms. are in broadguage. In
Karnataka, only 903 Kms are in
broadguage....(Interruptions)...

AN HON. MEMBER: Is it for the
Minister or for the State? For whom is he
speaking? ...(Interruyptions)...

SHRI H, HANUMANTHAPPA: I am
speaking for the State. I am not speaking
for the Minister ....(Interruptions).... 1
am speaking for the State.

SHRI S. JAIPAL REDDY: Regional
justice.

SHRI H. HANUMANTHAPPA: Yes. |
am pointing out regional discrimination
which Shri Jaipal Reddy should have the
indulgerce to know about
...(Interruptions). ..

So, Sir, even a State like Punjab has
2210 Kms, out of which 2,024 Kms arc
in broad gauge. This is how we were
disconnected from the mainland. Being in
metregauge we were disconnected from
the mainland and our economic activities
came to a standstill. There was no direct
infrastructure. That is how the State has
suffcred.

THE  VICE-CHAIRMAN  (SHRI!
SATISH AGARWAL): You have a
made a good case against discrimination
and in favour of Karnataka.

SHRI H. HANUMANTHAPPA: That
is the position, Sir. Now, coming back to
it, one discrimination that everybody is
pointing out about Karnataka and which
I want 1o have put on record is that in
the 6th Plan Jalarpct-Bangalore
electrification was passed by Parliament,
but it was not taken up. It stopped at the
Tamil Nadu border. Why? Nobody is
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answering. Unfortunately no friend from
Tamil Nadu is here and Pondicherry is
not part of Tamil Nadu. The Jalarpet-
Bangalore electrification was passed by
this Parliament. Budget was passed, but
it stopped at Tamil Nadu border. It did
not enter Karnataka at all. Only in the
8th Plan that has been taken. So, there
are discreminations but that doesn’t mean
that we should discriminate elsewhere.
...(Interruption)...

SHRI V. NARAYANASAMY: ...You
said Pondicherry, why?

SHRI H. HANUMANTHAPPA: I
only said, Pondicherry is not part of
Tamil Nadu. Am I right? If 1 am wrong,
I will include you in Tamil Nadu. You
tell me?

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Kindly conclude.

SHRI H. HANUMANTHAPPA: Sir, 1
don’t want to go further. I only want to
bring some of these facts to the notice of
the hon. Minister. ...(Interruptions)...

THE  VICE-CHAIRMAN  (SHRI
SATISH AGARWAL): OK.,, OK. It
has comc on record. Shri Govindram
Miri is insisting just for one minute. I will
allow you for one minute only.
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SHRI W. KULABIDHU SINGH
(Manipur): Mr. Vice-Chairman, Sir,
thank you very much for giving me an
opportunity to say somcthing on the
Appropriation (Railways) No. 4 Bill,
1994 and the Appropriation (Railways)
No. 5 Bill, 1994, Sir, 1 want to submit
only one point for giving a railway line to
the State of Manipur in Imphal Valley.
This point was raised several times in this
august House and the people of Manipur
have been demanding a rail line up to
Imphal since the Sixth Five Year Plan
days. So many promises have becn made
in this regard. In fact, a survey was
conducted in 1990 by M/s RITES. As per
that survey a few crores of rupees would
be required to make a small metre gauge
line of 120 kilometres from Dhansiri to
Karong and another metre gauge line of
193 kilometres from Dhansiri to Karong
and then to Imphal. 1 wrote a letter to
the hon. Railway Minister and in his
reply the hon. Minister gave two rcasons.
Firstly, this would involve financial
investment of a high magnitude.
Secondly, construction of this railway linc
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up to Imphal would be unremunerative.
Sir, the non-investment of some crores of
rupees may be due to fimancial
constraints  but the reasons of
unremunerative nature of  the
construction of this railway line to link
Manipur with the rest of the country is
very shocking.

So, 1 appeal to the hon. Railway
Minister that this point of
unremunerative  nature  should  be
abandoned when this very Appropriation
Bill is submitted to dcmand crores of
rupees beyond the allocated fund. So, my
humble appeal is that a provision for the
rail connection to Imphal, at least, first
up to Kalon, and then to Imphal, should
be made to start with. A few crores of
rupees will be required. But the
Government of India should consider the
strategic  position, the geographical
position of the Statc of Manipur. [ this
bordering with Myanmar and
Bangladesh, and only intcr-linked by a
few kilometres with Mizoram. So, this
unremunerative naturc should not be a
consideration for not linking Manipur
with the rest of India. Sir, I did not spcak
about the divisive nature. The youth of
Manipur are revolting. We, the all-India
parties are irrclevant now. Only the
militant outfits, various insurgency group
are taking the ficld. Therefore, this
unrcmunerative nature should not be a
considcration. I would appeal to the hon.
Railway Minister that the question of
vote bank should also be abandoned. We
have only two Lok Sabha Members and
one Rajya Sabha Mcmber from the State
of Manipur. We have a very small votc
bank, no doubt. But the Government of
India, and more particularly the Railway
Ministry should not consider the vote
bank only.

[The Vice-Chairman, (Shri V.
Narayanasamy) in the chair|

Sir, onc may think that it is a very
small State with two Lok Sabha Mcmbers
and onc Rajya Sabha Mcmber, it has no
vote bank value and, thercfore, it should
be ignored. It should not be considered
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like that. So, I again I appeal to the hon.
Railway Minister that a beginning should
be made. A few crores of rupees may be
required. It may take five years or eight
years. But a beginning should be made to
connect Manipur with the rest of India.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY):  Thank  you.
Kindly conclude.

SHRI W. KULABIDHU SINGH: 1
am concluding, Sir. Therefore, the North-
Eastern States are ignored, and
particularly Manipur is ignored. This
sense of divisiveness and separatist
tendencies developing among the youth
of the State should be removed by
tonsidering Manipir as a part of India by
the Railway Ministry.

With these words, Sir, 1 conclude.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Now, Shri
Dincshbhai  Trivedi. The  Deputy
Chairman has permitted you only two
minutes. Kindly conclude within two
minutes.

SHRI DINESHBHAI  TRIVEDI
(Gujarat): Sir, I have asked for two
minutes. But everybody is given five
minutes. Either 1 speak during the Third
Reading or now, whenever you permit. [
will take only three minutes.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Okay. You

proceed now.

SHRI DINESHBHAI TRIVEDI: Sir,
if this is the Railway discussion and if I
am spcaking, the hon. Minister knows
that it has to be Kutch. And I must say,
after listening to- the "hon. Members,
cverybody feel discriminated against.

SHRI C.K. JAFFER SHARIEF: May
I submit one thing? You have becn
spcaking in every session. I know what
you will speak. We arc all concerned
about it. There is no need for you to
unnccessarily repeat it.

SHRI DINESHBHAI TRIVEDIL: 1

want to thank you because for the first
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time, after 40 years, at least the issue has
been taken note of. All I want to submit,
Sir, is that we are getting a little confuscd
in the Kutch because of the wrong
signals. You were very kind to announce
the dates also. You were very kind. |
appreciate, the entire region of Kutch
appreciates  that you seriously and
sincerely wanted to visit Kutch. And I am
totally aware of it. But somehow, some
things are missing in between. Wc the
people of Kutch do not know what the
link is which is missing. But I and the
people of Kutch have no doubt about
your sincerity of purpose. All that I am
suggesting is this. We have lots of
problems. Very right, every rcgion wants
conversion of its track. What I am talking
about is the track between Gandhidham
and Bhuj. The Government of India
cannot provide this to everybody because
of the resource constraint. But we have
come up with the suggestion that the
people of the rcgion are willing to pay.
You arc accepting moncy from thc World
Bank and the Intcrnational Monctary
Fund. You are going in for privatisation
of the airports and all that. Nothing
wrong in it. It is well within our right to
do that. Then why not this also? 1 would,
therefore, humbly request the hon.
Minister that he should kindly expedite
this so that the pcople do not fccl
frustrated. Thank you.

SHRI JAGESH DESAI: Sir, hc has
given an assurancc. 1 am surc Mr. Jaffar
Sharicf would carry out that assurancc.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): The hon.
Minister, please.

THE MINISTER OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF):
Mr. Vice-Chairman, Sir, I am gratcful to
the hon. Members who have participated
in this discussion. Therc havc been a
wide range of vicws expresscd by hon.
Mecmbers during this discussion on the
Railways’ Supplementary Demands for
Grants for the ycar 1994-95.
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There have been many constructive
suggestions. There has also been some
constructive criticism. I assure the House
that these suggestions would be
considered for implementation, wherever
possible.

The Supplementary Demands for
Grants presented to Parliament are in
respect of 12 important items of work
which are required to be taken up on an
‘out-of-turn’ basis during the current
year. These can be broadly classiffied
into the following groups: Work for of
the overaged rails, improvement in safety
aspects, promotion on tourism and
construction . of R.O.B. The detailed
justification for the works has been given
in the document.

Sir, in the original Budget for 1993.94,
an cxcess of Rs. 2,195 crores was
projected. Even though thc core sector
did not offer the freight as per the
Railways’ expectations, the projected
excess was kept at the same level at the
Revised Estimates’ stage. This was made
possible by reducing the expenditure. I
would like to inform the House that the
Railways have been able to contain the
expenditure within the revised sanctioned
grant. But the earnings from the goods
traffic did not materialise as per our
expectations mainly becausc of the less
offer of freight from the core sector and
non-payment of dues by the State
Electricity Boards. During 1993-94, more
than Rs. 1,000 crores remained
outstanding from the State Electricity
Boards. Despitc such adverse factors, the
Railways have improved the operating
ratio to 82.93 per cent from the rcvised
target of 83 per cent.

The House is aware that the Railways
have projected an excess of Rs. 1,970
crores in the Budget for 1994-95. The
latest financial indications are that the
Railways wouild be ablc to achicve this
target.

In the current year, the Railways are
required to raisc Rs. 1,050 crores as
extra-budgetary resources through the
Indian Railway Finance Corporation.
Market conditions ar¢ quite optimistic
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and it is, therefore, felt that the Indian
Railway Finance Corporation would be
in a position to raise the full amount
from the market to finance the Railways’
Plan.

An Action Plan has bcen launched on
the Railways to improve the operating
ratio by two percentage points. To
achicve this improvement in the

operating ratio, thc Railways arc
required to  introduce  innovative
marketing  strategies and a new

marketing thrust has to be given not
only to lift more core traffic, but also to
capture high-rated value-added finished
products, in collaboration with the
Container Corporation of India.

Sir, vigorous cfforts arc on to contain
the working expcnses. 1 am hopeful that
the Railways will bc able to achicve the
targets laid down for them. The financial
trend so far noticed is that there is
improvement in passenger traffic and, as
a result, the carnings thcrefore are far
more than thc expcctations. The freight
traffic is almost at par  with the
expectations but carnings are slightly less
than the proportionate targets. The
reasons for this secms to be the fall in
avergae lead. It is a happy sign as it
indicates the industrial growth which has
resulied in short lead of thc freight
traffic.

Scveral Mcmbers have raised the issue
of rcorganization of railway zones and
creation of new divisions. As already
indicated by me in thc House, a
Committee has been set up to reassess
the work-load of thc existing zones and
divisions in the light of changed traffic
flows, adoption of unigauge policy, ctc.,
and suggest a suitable reorganization
keeping in view the dcmands received
from various sources. After the report of
the Committee is reccived, a dccision
will be taken.

Sir, 1 am happy to inform the Housc
that the Railways have introduced 39
mail/express trains during the current
year. Somc of the important trains are
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Rajdhani- Express from New Delhi to
Jammu Tawi, Guwahati and
Bhubaneswar and Shatbdi Express trains
between Madras-Mysore, Bombay
Central-Ahmebabad, New Deilhi
Chandigarh and New Delhi-Amritsar.

With the completion of some gaugc
conversion projects, board gauge trains
will be introduced in the near futurc on
some sections of Western and Southern
Railways. Depending upon the rolling
stock, the frequency of some trains can
also be increased in the near future.

Sir, I am happy to inform the Housc
that the Railways have introduccd the
Passenger Insurance Scheme with cffect
from 1st August 1994. It is gratifying
that the scheme has been introduced
without putting any additional burden on
the passengers,

Some Members have raised  doubts
that due to stress on gauge conversion,
outlays for doubling and new lincs arc
being reduced. The pacc of doubling and
new linc constructions has not becen
adversely affected in the Eighth Plan.
During the first two years of the Eighth
Plan, doubling of 496km. has been
completed and for the third year it is
proposed to complcte 250 km. uas against
an average of 211 km. in 1990-91 and
1991-92. The Railways are scparately
developing a plan on global basis for
doubling of lincs on the entirc nctwork
and prioritizing them depending upon.
the needs of the fraffic and resource
availability.

Similarly, Indian  Ratlways  have
completed 460 km. of ncw lines in the
first two ycars of thc Eighth Plan and
another 155 km. arc planned to be
completed in 1994-95, as compared to an
average of 150 km. completed in 1990-91
and 199192 in  spitc  of rcduced
budgctary support.

No funds mcant for BG track renewals
in the current ycar have been diverted
for gauge comversion work. The arrcars
of track renewal on on A, B, & C
category routes on the BG system would
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be completely wiped out by the end of
the Eighth Plan.

Sir, some hon, Members have
demanded construction of new lines,
doublings, gauge conversion,
electrification, etc. The demand for
expansion of the railway network always
exceeds the money available at our
disposal. Expansion of network and
improvement in the service requires huge
inputs in terms of money and material.
With the declining budgetary support
from the general exchequer and the non-
payment of our dues by many State
Electricity Boards, Railways’ capacity to
make the allocation of funds for a large
number of projects has been badly
hampered.

Sir, there arc a large number of
projects which arc in progress. An
amount of Rs. 11,498 crores is needed to
complcte these works which arc alrcady
under execution. The amounts required
for new lines account for Rs. 3,240 crores
doubling, Rs. 630 crores; gauge
conversion, Rs. 2,438 crores and
clectrification projects, Rs. 1,347 crores.
In the face of such hcavy throwforward,
it may not be considered desirable to add
more number of projects. Alrcady the
money made available is  thinly
distributed on the works in hand. Non-
availability of sufficient funds leads to
both cost and timc over-runs.

Sir, we arc very conscious about the
safety on Railways. 1 sharc the anxicty
expressed by the Hon’ble Members in
this regard. No doubt, the number of
accidents has becen coming down during
the last few years, but therc is no
complacency in this matter. In  the
current year also there has been a decline
in the number of accidents compared to
the corresponding period of the previous
ycar. I am, however, conceined to note
that the derailments have not shown the
samc trend as other accidents on account
of other causes. Vigorous cfforts have
been initiatced to upgrade the track
standards so that in this arca also there
can bc considerable improvement.
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Another area where the House has
been expressing concern is with reference
to accidents at unmanned level crossings.
The following steps have been taken to
prevent such accidents at unmanned level
crossings:

1. Intensive educative campaigns
through mass media, including TV and
radio, targetted at road vehicle drivers on
the precautions to be taken at level
crossings. ¢

2. Joint ambust checks in coordination
with the civil authorities to nab the errant
road vehicle drivers under the Motor
Vehicles Act, 1988 and the Indian
Railways Act, 1989.

3. Involving Village Panchayats and
other agencies in rural and semi-urban
areas in public awareness programmes.

4. Monitoring and ensuring provision
of whistle broads, speed breakers and
road signs and whitc paintcd gate posts at
the approaches of level crossings.

5. Ensuring adcquate visibility for road
users and train drivers.

6. Provision of Rs. 25 crores in 1994-95
Railway Budget for manning 500

unmanned level crossings.

7. A dccision has been taken not to
open any ncw unmanncd lcvel crossings.

8. A dccision has also been taken not
to de-man any cxisting manned level
crossing despite a fall in traffic.

Sir, the Housc will recollect that during
my Budget Speech on the 24th of
February, 1994 1 stated that Government
proposed to  takc up somec  gauge
conversion and new line projects during
the current year after these  were
approved by the Planning Commission. |
am happy to inform thc Housc that the
following works have been approved by
the Planning Commission. The following
projects will, therefore, be started during
the current year itsclf;

(1)  Mau-Shahgan] mctre  gauge  to
broad gauge. A number of our Mcmbers
arc very concerned about this.
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(2) Chhindwara-Parasia narrow gauge
to broad gauge.

(3) Mangalore-Hasan-Arsikere  meter
gauge to broad gauge.

(4) Yellahanka-Chikballapur and
Bangarpet-Kolar as first phase of
Yellahanka-Bangarpet narrow gauge to
broad gauge.

(5) Dumka - Mandarhill - Rampurhat.
Somebody was mentioning about the
Jharkhand area. Sir, it is a new line.

The anticipated cost of these works is
Rs. 4433.83 crores, and the outlay for the
year 1994-95 is Rs. 27 crores. As each of
these works constitutes a new service,
these will be taken up by withdrawing
Rs. 0.90 crores from the Contingency
Fund of India as permitted in such cases.
The money so withdrawn from the
Contingency Fund of India will be
recouped through Supplementary
Demands for Grants which 1 shall be
submitted to Parliament during the next
session.

Sir, hon. Member, Shri Singla,
mentioned that 10 lakh tonnes of foods
was lying in Punjab. Railways have lifted
all the foodgrains offered for movement
by the FCI and trade in Punjab and other
States. However, loading of foodgrains
has suffered on account of heavy stocks
available in consumption areas. That is,
there is no storage capacity. Additional
storage capacity is not available.

Railways are geared up to lift all goods
traffic to be offered by the FCI and the
trade. Even in the other House while
replying on the same demands, 1 have
made very clear about our capacity to
carry. There have been doubts because
we have not been able to place wagon
orders. It is not that we cannot carry the
traffic. Today the fact remain is, as I
mentioned before, that the traffic has
declined in what we call the core-sector.
We are in a position to carry the traffic
that is available. We have rather an idle
capacity. That is one of the reasons.

On another thing I must remove the
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doubts and fears of our friends,
particularly from West Bengal, who are
very much concerned about the wagon
industry. I am nobody. 1 am also one
amongst you. I also have the same
aspirations for the people. For 40 years
we have not expanded any network. Qur
friend from Manipur was talking just now
about the network development in his
State. My heart goes out for him. Even
my friend from Gujarat was talking the
same thing. Everybody wants a network
to be developed. Let us analyse it. I want
the indulgence of the Members of
Parliament. It is just not possible for one
Minister to look after everything. Our
system, our bureaucracy, our methods
will hoodwink everybody. It is here 1 feel
sometimes that onc should not be a
Railway Minister for a longer period. I
am saying this with a lot of feeling of
hurt. It is all right. Criticism is welcome.
Nobody need to be shy about criticism.
Every Railway Minister is criticised. 1 am
not somebody who can be free from that.
But when someone puts one's heart and
soul and tries to mobilisc the resources
and contributes to the development
without getting anything from the
General Exchequer and contributes from
the Railways to the General Exchequer,
is it not to be appreciated. Then what is
it that you are going to appreciate? I hold
my management and workers in high
esteem. [ must say next to Army,
Railways is the one scctor which can
accept a challenge to deliver the goods.
But at times the if Railway, being a
commercial sector, docs not address itsclf
to the customers’ satisfaction...

SHRI JAGESH DESAI: Mr.
Minister,...
SHRI C.KX. JAFFER SHARIEF:

Please bear with me, lcst it should go out
of my mind.

Sir, I am very clcar in my mind. I want
to warn my management and workers. If
any of their activity slackens and if it
does not address itself to the customers
service, whether passenger or freight,
that particular activity will go to the
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private sector. 1 am saying this in the
presence of our Left friends, who may
not misunderstand me. As long as I am
here, 1 am first a passenger. I am not
here to defend the Railways. Today, if
1 do not set the matters right, tomorrow
some people may come and tell me,
because I am a Minister things are like
this. That is a different issue. But I
consider myself as an ordinary
passenger. This is the problem. If they
are not able to look after and if they
become incapable of doing it, we can
hand it over to somebody else, who can
look after it better. The Railway has
always stood by the hopes and
aspirations of the people and lakhs of
officers and workers, who are working
in the Railways have always taken up
the challenges. They have come up to
their expectations, I am sure we will be
able to take care of it. I. know that I
have not been able to answer every
Member's point. I will be writing to
them separately.

SHRI V. GOPALSAMY: Would you
yield for a minute?

SHRI C.K. JAFFER SHARIEF: I
am sorry. It is good that you got up,
because I forgot answering your point.

Sir, therc has becn a charge that
money is diverted from Tamil Nadu to
Karpataka. Sir, I must inform the
House that this kind of money transfers
do not even come ta our notice.

Sir, there has been a charge that
money has been diverted from Tamil
Nadu to Karnataka. I must inform the
House that this kind of money transfers
doesn’t come to our notice. Some time
back money has been transferred from
Karnataka to some other place. I do
not know about this thing.
..(Interruptions)... Plcase listen to me.
What I have been told here is a news.
This happens at the Board level or the
Zonal level, Here, what is the system?

SHRI V. GOPALSAMY: It was not
a meagre amount. It was Rs. 20 crores.
This amount has becn transferred from
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Tamil Nadu to Karnataka. This is my
charge.

SHRI C.K. JAFFER SHARIEF: 1
am telling you, whether it was Rs. 50
crores or Rs. 20 crores or Rs. 10 crores
or Rs. 2 crores, 1 am totally unaware of
it. I am telling you honestly. If you do
not want to believe me, it is up to you.
Honestly, I do not know about it. I
came to know about it only when it was
raised in the other House. 1 got this
verified. ... (Interruptions)...  Please
bear with me. The Railway funds
allocation does not go in the name.of a
State. From the Railway Board, it goes
to the Zones. The Railway Southern
Zone is in Madras. So, it has gone
there. Then, from there it has gone to
Karnataka. I must say that.

SHRI V. GOPALSAMY: The
amount meant for one project in Tamil
Nadu has been diverted to another
project in Karnataka. That is my
charge. ..(Interruptions)... Mr. Sharief,
the funds which allottcd for one project
which has been pending for years has
been diverted to some other project.
This is my charge. It may be one Zone.
This is my charge. If the hon. Minister
is convinced that something has taken
place, would he correct it?

SHRI C.K. JAFFER SHARIEF: This
kind of diversion of funds keeps on
taking place becausc for a project which
is nearing completion, if it is short of
funds, then, funds arc diverted to
complete that project so that it can
generate productivity. This is how the
system is going on. It is not our
intention to deprive onc Statc and give
benefit to another State.

SHRI V. GOPALSAMY: Wc arc at
a loss.

SHRI C.K. JAFFER SHARIEF: 1
am not awarc from which project they
have taken away the funds and on
which they are spending it. Lct me

- ascertain what the rcason behind this is.

If 1 find any unrcasonable transfer of
money, then, T will restore it back. If it
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is reasonable, if it is justified, if it is for
some project to complete it and generate
money, then, we should not worry about
it.

DR. BIPLAB DASGUPTA (West
Bengal): Just a minute. We have had our
food. But I understand that many of the
people who are working in this House
have been denied food. There is some
misallocation of food or whatever it is.
..(Interruptions)... Quite a number of
people are there, they went for food but
food was not available thcre. What I am
saying is that it is rather unfortunate and
it indicates a lack of efficiency on the
part of House management. Thosc
people have been left with no food while
we have the debate here. They have been
without food. A very unfortunate thing
has happened. I do not know what
arrangement has been made. But
something has to be done. We cannot
allow 'them to continue to work like this.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): 1 will tell the
Parliamentary Affairs Minister about it.
Let us not dilute the subject.

DR. BIPLAB DASGUPTA: No. All
these Reporters, all these Interpreters
and the other staff who attend to us have
not had their food. If I had know earlier
that they had not had their food, then, 1
would not have taken food.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Gupta, the
Parliamentary Affairs Minister will take
care of it.

SHRI V. GOPALSAMY: Sir, you
have heard about the request of the
ticket checking about providing sleeper
accommodation on long distance trains.
You have given an assurance that you
would look into it.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Gopalsamy,
each and every point cannot be answered
by the Minister. ..(Interruptions)...

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRIMATI
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MARGARET ALVA): why ‘should I
bother? ..(Interruptions)... Let them raise
it.

SHRI C.K. JAFFER SHARIEF: Sir, it
is a human problem. Based on the
distance and is sleeper accommodation is
absolutely necessary, we will have to give
thém some relief. I would look into that.
Let me tell you frankly that I myself
wanted to give more elaborate reply on
many issues, but because of the time
constraint, we are sitting late and there is
the other business before you. 1 thought
that I should not take much time of the
House.

SHRI NARESH YADAYV: Sir, what
about Sahibganj, Jhajha and Katihar?

SHRI C.K. JAFFER SHARIEF: We
are aware of the problem and we are
concerned about it. My colleague,
Mr. Rameshwar Thakur, came to me
with a delegation and we have discussed
this matter. (Interruptions) As you know,
the phasing out of the steam locos is not
something new. It is a continuous
process. We are doing redeployment. We
know when this loco shed was there, the
market was there. when the people came
to know about it, I said: “Why are you
worried? We are not retrenching the
people.” They said: “Because of this
activity, the market was there. Now,
because of this, the market has shrunk.”
Now, we are finding out various
alternatives to sec that they do not suffer.
We are quite concerned about it. Sir, |
don’t want to take much time of the
House.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Minister, you
can write to the individual Mcmber.

SHRI C.K. JAFFER SHARIEF: 1 will
be writing to the individual Members and
now I commcnd thesc Bills for the
consideration of the House.
(Interruptions)

SHRI JAGESH DESAL Sir, you
talked about the idle capacity of wagons.
(Interruptions). You arc not even utilising
them. (Interruptions)  Even  after
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registration, they have not used the
wagons. I had raised this point last time
also. But the same position is prevailing
there. They have written letters to you.
They have also written letters to me. 1
have handed over thosc lcticrs to the
officers also. But still wagons are not
made available. When you have got the
idle capacity, you should do it
(Interruptions)

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Thc Minister said
that he has idle capacity in respect of
wagons. He will take care of it.

SHRI GOVINDRAM MIRI: Sir, what
about our long pending demand of
Bilaspur...(Interruptions)

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr, Miri, the
Minister said that he will writc to you.

Now, 1 shall put the Appropriation
(Railways) No. 4 Bill, 1994 to vote, the

question is:

That thc Bill to authorise payment
and appropriation of certain further
sums from and out of the
Consolidated Fund of India for the
scrvices of the financial ycar 1994-
95 for the purposc of Railways, as
passed by the Lok Sabha, be taken

into consideration.
The motion was adopted.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Now, [ shall take
up clause-by-clause consideration of the

Bill.

Clauses 2 and 3 and the Schedule were
added 1o the Bill.

Clause 1, the Enacting Formula and the
Title were added 1o the Bill.

SHRI C.K. JAFFER SHARIEF: Sir, ]

move:

That the Bill be returncd.
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The question was put and the motion
was adopied.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Now, we shall
take up the Appropriation (Railways)
No. 5 Bill, 1994 to vote. The question is:

That the Bill to ‘provide for the
authorisation of appropriation of
moncys out of the Consolidated
Fund of India to meet the amounts
spent on certain services for the
purposes of Railways during the
financial year ended on the 3ist
day of March, 1992 in excess of the
amounts granted for those services
and for that year, as passed by the
Lok Sabha, be taken into
consideration.

The motion was adopted.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Now, we shall
take up clause-by-clause consideration of
the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Tile were added to the Bill.

SHRI C.K. JAFFER SHARIEF: Sir, I

beg to move
That the Bill be returned.

The question was put and the motion
was adopted.

THE DR. B.R. AMBEDKAR
UNIVERSITY BILL, 1994

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARIUN SINGHj):

Mr. Vice-Chairman, Sir. I beg to

move:

That the Bill to establish and incorporate
a tcaching and residential
University in the State of Uttar
Pradesh and to provide for matters
connected therewith or incidental
thereto, be taken into consider-
ation.



